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| CENTRAL ADMINISTRATIVE TRIBUNAL,
@ Co - BANGALORE BENCH. '

, ' ORIGINAL APPLICATION NO. 770/ 1994

TUESDAY, THE 26TH DAY OF JULY, 1994

Shri Justice P.K. Shyameundar _ ece

Shri T.V. Ramanan ) cee

Shri M. Nanda,

S/o late Shri Muniswamy,

aged about 42 years,

Occupation - Bootmaker,

No. 1386289, M.T. Coy. Depot,

Bettalion M.E.G, & Cmtre, ) . o~
Bangalore - S60 042, eee

( By Advocate Shri L.S, Chikkana Goudar )
Vs,

1. Union of India,” ~
- by ite Secretary,
Ministry of Defence,
' Government of India,
New Delhi,

2, The Commandant,
Headquarters,
M.E.C. & Centre,
Bangalore - 560 042. coe

3. The Captain Civil,
- Est, Officer,
MEG and Centre,
Bangalore ~ 560 042.

e el m Vm amivmr e T s ms o Tem el 3 e R TR

N N T =

o e -~ Central Government. Standing Counsel

CRDER

Shri Justice P.K. Shyamsundar, Vice Chairman

grievance of the applicant is all about refusal to

Vice Chairman

Menber (A)

\‘\

h Appiicant \

~

Respmdants

( By Advocate Shri G. Shanthappa, Addle .
)’-_{;t,.,, e

We have heard the learned standing counsel. The very small

regilarise his

absence on medical leave for a period of 25 days from 16.10.91 to

esee2f=



C 2,

l;£§9413i;8g his absence quring‘thpxgé}QVapt period,

*‘(wg;v. Ramanan )

-11.11 91, 14 days from 20,1,92 to 2.2, 92 and . from 8 Te 92 to 10.1.92.
7It 1? not in dispute on all the three occasions, the applicant had
prod&ced medical certificatas indicating he was not ‘well and hence
'dould not report for duty. VThie_aspect 6f the ma#iar Qés directed
to bé considered by us uhile disposing of_anotheriapplication in.
0.A. No. 95/ 1993 disposed of on 21.4,1993, a |
Now, it appesrs, the Mmilitary Eng;nestiné Saryice, the

contesting Respondents here is wanting the appliCLnt to take another

‘medical check up in order to regularise his period of absence. This
step‘seems to us to be a futile exercise at this stage fbr aéking the
applicant to taks a medical examination after a 1apse of about two

yeare will lead them n; uhere beca;;e right now ha is quits normal.

e, therefore, thinkvit_was inappropriata on the pgrt of the Militery
Engiseering'administﬁagion to have taken the.step,of requiring the
applicant to dndergo'a.medical check up at this juncture. Wue, there-
fore, consider it apprcpriate to direct the nilitarykgdaiéig ration

to regularise the pericd of sbsence relying on the medical certificates

produced earlier by the applicant.and direct ‘the respondent administra=

- - ;:,;=5H¢¥0n¢§p~sanctionqngces§aryamedical;leaieJas;maylbe due .to him and .

The entire exercise

[

to be done within one month from the date of receipt of a cbp}iaéjthia-
| . o

order. No coéts.
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